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ADIGE. VC (A)

Applicant seeks a direction to conclude the
Discipliinary Froceedings on the basis of the charge
sheet said 1o have been served on applicant on

27.4.83 and 1ihe {.0’s report said to have been

submitted to appropriate authority on 30.86.88.

2. Shri Sharma states that meanwhiie

app!icant retired on superannuation on 31.5.83, but

the Discipiinary Froceedings have not yet. been
~ Whiek
conciuded/z has aiso affected the release of

appiicant’s retiral benefits.

3. If these submissions are correct, this
O.A. is disposed of at the preliminary stage itself

with a direction to rsspondents to pass appropriate

)




oragers in accordance with rules and instructions on
the E.0's report statsd have been submitted on

30.8.08 within two months from the date of receipt of

a copy aof this order.

4. - After exhausting the departmental
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remedies if any grievance stiil survives, it wiii be
open to appiicant to agitate the same in accordance

with faw, if so advised.

4. The O.A. is disposed of accordingiy. No

costs.
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f A. Yedavallil (S.R. Adige)
vember (J) Vice Chairman (A}
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